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Présent : Hon'ble Mr.D.Purkayasthay Judicial Member.

N . Hon'ble Mr.G.S. Mingiy Administrative Memer.

SWAPAN SARKAR & ORS.
Vs«

CUNION & INDIA & ORS.
(EASTERN RA ILWAY)

L 1)

For the applicants ; Mr,B.R,Dasy counsel.

_for thes respondents Nr.P.K.Arbra; counsel.

e

UR D ER

D.Purkayasthas J, M

Ld.counsel for the applicants sub'mits that this miscellen gous
application beering no,152/1999 may be treated as rejoinder,
PE.P.K.Arcra», ld.counsel for the respondents submits that a
rejoinder has already been filed to the 0,4, by the applicants
Koo and so question of filing a further rejoinder does not arise.

2. In-view of the abover 1d.counsel for the applicant;é. prays
for withdrawal of this WA, o
3. The lprayer' is @lloyed. M A,152/1999 stends digposed of as

withdrawn. No order is passed @s to cogts. |

(G.S. Mingi ' - (D.Purkayastha)
Administrative Mem er Judicial Memer




